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FINAL ORDER NO.       11080     /2024 

                                                          DATE OF HEARING:15.05.2024 
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RAMESH NAIR 

 With the consent of both the sides appeal is also taken up for 

disposal.  Since the Learned Commissioner has rejected the appeal only 

on the ground of time bar, i.e. appeal was filed beyond 60 days, but 

within 90 days.  Since the appeal was filed within 90 days, the learned 

Commissioner (Appeals) ought to have taken a lenient view and allowed 

condonation of delay.  Therefore, we are of the view that the delay in 

filing of appeal needs to be condoned and we do so.  Accordingly, the 

appeal is allowed by way of remand to the Commissioner (Appeals) for 

deciding the matter on merit.   

 (Dictated and Pronounced in the open court) 

      

(RAMESH NAIR) 

MEMBER (JUDICIAL)  
 

 
 

(RAJU) 

                                        MEMBER (TECHNICAL)                                        
Neha 


